IN THE CENTRAL ADMINISTRATIVE PRIBUNAL : HYDERABAD BENCH

4T HYDERABAD

-

C-P013/94 in

0.r.162/93 Dt.of order:08,12
Between

V.Narendra .. Petiticner
and

S'Yf" mJ‘ ffﬂsgﬂ.}h S/a Na{‘ Krow .
Superintendert of Postoffices

Mzshabubnagar Division, :
Mahabubnagar .. Respcnden
Counsel for the Petitioner :: Mr V.Jagspathi
Counsel for the Respondents t: Mr NR Devraj, S
CCRAM:

HCN'BLE SHRI A.V. HARIDASAN, MENMBER(J)

KOK '‘BLE SHRI A.B. GORTHI, MEMBER(2)

CRDER
|

YAs per Hon'ble Shri AV Haridasan Member (J)

Qounsel for the respondents had already made avail

. I . .
earlier jcccasion, documents showing the payments

|

with the directions conteined in the Judgement. TT

do nct find any reason to persue with this CP.Hence, the CP is |

dismissed and the notices issued to the respondents are dischar

(A.B., GORTHI)

Member { Admn) Member (J)

Dzted:The8th December, 1994

Dictated in the cpen ccurt

mvl

T

.1 994
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- . CESC

i
(A.V.HARIDASAN)

Neither the Petitioner ncr his counsel s present.

ble &n an

(Not. Present)
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